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New Delhi, this tha 6th day of July,1995

Hon'ble %hri JePe Shyrma, Membor(d)

Hon'ble Shri 8,K, Singh, Member{+)

:\hfi u?LW jﬁln’

s/o Shri Sunder Lal Jain,

Fg&gggg (Since retd, while

Aausiting Posting at Jelhi)

“C~-6, Basant Lans, :

Naw Dz lhi, ses Rpplicant
Vs

1. Yecratery to the
Minist f Hailways

- hinrl V‘;Ls C}uri
Uy, Secret ry{hjll, :
Railuwey Board,Neu Delhi, ».. BRespondents

g RDER

Hon®ble Shri J.P. Sharma, Member(3

petitioner was dismissed on 15,2,95 as ths counasgl

for applicant Shri J.K. Bali h as withdrawn ths

applicetion with 1lbu rty t assail the grievance,
if it survives, after the disposal of ths appeal

prefarred by the applicant against ths ordar of

punisnment dated 13.10.94, There has been some
1 5 < 3 e ey 2 . :
delay in filing this Revision Application and

further reasons st tsd in the M,A, Tée dalay is!
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condoned and R.A, is considered on meriis.

The Revieu application agzinst the judgement

s8rIror on
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the face of the judgemsnt or ény specific piece

af evidence

diligence was not within the

knowledge of the petitioner and he wants that the
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same bg considergd on b
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and if that ecalls for revisu of the judgement, that
may he rsviewed, The Revieuw applicrticn can alsc

ned on sgme analsgous grounds referred
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2hove, The applicant in thes O.,A, hes assiled the
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ma, of chargesheet and subsequently zlsc the
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order of punishment passed by the disciplinary

et
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the grounds of reviau, the lesrned counssl

for applicant has mentioned cartsin suthoritises
steting that non-compliance of those authorities

ampount to an erTor 2pparent on the fsce of tha

iudgement, However, the authorities referrsd to

by ths petitioner in the grounds of revisw ars
totally Mot applics ble to the cess of the applicent

iy

because the specific issue gonsidered in the

judgement is that an appeal has already been

‘5»3.
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| 9% filed ag=inst the order of punishment and the same is
ysot under consideration of the Appellate suthority,

s

simultzneously procesdings csnnot be draun Dy the

1icant ones for judicizl review of thes impugned
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order of disciplinary authority and the other By uWas
B y b

of assailing an appeal befare the Administrztive
Appellzte suthority, The applicant's counsel st ihe

=n , . ng error 2pparent on the face of tre judgement.
The fzview Application is therefore dismissed,

§GH) | (JsPe SHARMA)

MEMBER(A) PEMSER(T)




